| | bENTnAL ADMINISTRATIVE TRIBUNAL , - PRINCIPAL BENCH
7 On NG. 47&0/1997
dY ’ . New Delhi, this I?th gay of August, 1998 - . ..

Hon’ble Shri T.N. Bhat, Member(J) -
Hon’ble Shri S.p. Biswas, Member (&)

-

. 3/3hri
~ 1. B.M. Vaﬂffs
‘ o . 2. G.S. Adhikari
: . 3. Bhiv Dhan
: 4. J.K. Gupta
, . $.C. Ahuja
; 6. N.L. SBapra .
( 7. Krishan Kant
’ 8. BhagwanSingh-
@ ?. Raj Kumar
f 10. 5.K.Nigam -
| 1. Ved Prakash I1I
' 12. ¥Yijay Kumar
; 13. Nand Lal
. 14. Sukhbir Singh
! _ All working as Copy Holder under
[ .= Govt. of India Press, New Delhi we Applicants
4 j; (By Shri 0.P. Sood.Advocate)

versus

“Union bf Ihdia, throygh
i
1. Secretary
M/UrbanDevelopment & Emplovment
" Nirman Bhavan, New Delhi

. 2. Director of Printing
Nirman Bhavan, New Delhi

Manager
CGovt. of India Press _ ,
Mayvapuri, Ring Road, New Delhi .. Respondents

e

. - By Shri K.R. Sachdeva, advocate)

| . ORDER(oral) _ ,
Hon’ble Shri T.N. Bhat ‘

Leafned counsel (for ‘ the applicants seeks
g' A , permission to withdfaw the 0A as,laccording'to him,
; gapplicants may .get the necessary relief  in
l . Pursuance of :the judgement passed oY  us  in  0a

324/93. _;Howevéﬁ. he seeks liberty to file a fresh

i ) 0A 1If the appllbants are aggrieved by the order

that may- be passed by tﬁe rﬁspondﬂnts '_ 0
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Z.. Pearmission sougﬁt for is granted. The 0a is

dismissed as withdrawn, and liberty is §rantea o

the applicants " to file a fresh Oé, if so advised,

‘if'they are aggrieved by the ordef that‘ may e

passed by the'respondents.
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_ ' - (T.N. Bhat:)
mber{a)’ Member(J) -
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